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O R D E R 

PER SATBEER SINGH GODARA, JM: 

 

 This assessee’s appeal for assessment year 2017-18 arises against DIN and 

order no. ITBA/NFAC/S/250/2023-24/1057961870(1), dated 15.11.2023, passed 

by the learned CIT(A)/National Faceless Appeal Centre (NFAC), Delhi, in appeal 

no. CIT(A), Delhi-1/10665/2019-20,  in proceedings u/s 250 of the Income-tax 

Act, 1961.  
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2. Learned counsel submits at the outset that the assessee wishes to withdraw 

its instant appeal; which in turn, is not opposed by the Revenue side in all fairness. 

Ordered accordingly. 

3. This assessee’s appeal stands dismissed as withdrawn subject to all  just 

exceptions. 

 

Order pronounced in open court on 13.11.2024. 

 

 

 

        Sd/- 

       (SATBEER SINGH GODARA) 

       JUDICIAL MEMBER 

*MP* 
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